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The apolicant has filed this application under

Section 19 of the Administrative Tribunals Act, 1985

praying that the order of transfer dated 17.4.1989

‘and theé-movement order dated 30.6 1989 be declared null

and void and set aside, By way of interim relief he has

brayed that the operation of the impugned oraer be stayed

vending final decision on fhW; aopllcatlon. The .application
came up for adm1551on[;22 X@ have hezrd the learned

counsel of bhoth varties, Learned counsel for the avplicant

has stated that the impugned order of transfer has not been

made in the public interest.or in exigency of service or

on adenlstra tive grounds and that it is 1n the colourable
is
exercise of oower and/@rbwtrcry. In this context he has

n.28.8
stated that this Tribunal had de01ded 0% No, 1037/85f91J1n9
certain dlrectlons for holdanq of Rev1ew]3eonrtmental

PrOmotlon Committee etc, The respondents have been

/

given time to implement the directions contained in the

aforesaid judgement till 15,10,1989. He, therefore, requests




{

fhat atleast till the Review Departmental Promotion

- Committee has met and decided—upon the promotion of the
aoplicant, he should not be disturbed<from his present
posting., He also stated that there is every likelihood
of the abplicant being found fit for oromotion by

the Review Denartmental Promotion Committee and the
transfer-at this juncturé would cause undue hardship

to the applicant,

2, | . Learned counsel for the respondents states

that the applicant has. been Wbrking_in the present unit

ét Delhi since 27,1,1986 and {hat the presence of the
.officers whose cases are to be reviewed by the Depar{méhtal
Prgmotion Cbmmiitee'is nbt nécessary. There is noirelation

between the implemehtation of the judgement of the Tribunal

dated 28.8,1987 and the posting of the applicant at Delhi.

We are also satisfied that there is no arbitrariness in
the issuarice of the impugnedlqrder of transfer. Apart '
from thelapplicang two dtﬁer officers have also been
transferred Qide impugned order dated 17.4;1989; The

- mere fact that the impugned order doés not mention that
it heas been'issued'in pdblic interest does not mean that
it was not issued in public interest and that it is

arbitrarys

3 . We do not find ahy merit in the present
application and the same is rejected at the admission

stage itself, " The parties will bear their own costs.
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